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APPLICTION NO. ORIGINAL 

	

. . . . . 	 -: 	 . 	
• -Applicart t. 

VersUs 

Union of India & Ors . . 	. . . 	. . . 	Respondents. 

Fir the 	plicant(s). 	 a , 	W2or 

MrJ 
p 

For the Respondents.  

DéTE 	 LiP D E R 
1 

22t12.2000 Present : Hon'ble AAr.Justice D.N. 
Chowdhury,Vice-Ghairrnan 

Heard N.S. Sarina,learned 

	

n form 	 counsel for the applicant and - but 	 - 
Pet.: 	r 	•.f - j v;de 	 I 	 also Mr.B.S. Basumatary,learried 

('F 
fo ' '.- p 	 Addl.C.G.S.C. for the respondents, 

- 	 v,cje 

Application is admitted. 

itrer7 
Gall for the records. Issue 

	

Reg. 	 , 

usua. n,ices. 

List on 25. 1.2001 for 

written statement and further 
.......

, 	 I 

orders. 	
i'•. 

I t 	 Vice-Chairman 
mk 

(V  

N. 	 /  
n4 NoJ 

4 •, v>i 
2.c 

r 

28.2.2001 	Four weeks time allowed, to 

the respondents to file written 

statement. List it on 4.4.01 for 

orders. 

Vi ce-Cha irman 

nkm 



.. 0 .A . No .43 8/2 000 

4.4.2001 Four' weeks time allowed to the 

respondents to file written statement. 

List fdr orders on 2.5.01. 

I' 
Vice-Chairman 

nkm 

5.01 

Nb 

-L  

- 

T- 	vo 

1, 

Written statement has been 

filed.The applicant may file rejoinder if 

any with weeks from today. 

Ljt on 13.6.2001 for further 
orders. 

J\1'' 

LO 

Vice-Chairman 

13.6.01 	written statement has been filed. 

The applicant has yet to file rejoinderc_ 

Two weeks time is allowed for (firing 

of rejoinder, List on 6.7.01 for heari 

Member 

j&iL 	t\A 1).SLQ4\ 

ira 

6.7.2001 	 Heard 	Mr 	S. 	Sarmà, 	learne 

cOunsel for the applicant who tia, 

stated that this case is analogous to 

0.A.No.439/2000 and accordingly both 

cases should be heard on the same day.L 

Mr S. Sarma also submitted tnat 

0.A.439/2000 	is 	already 	fixed for 

hearing on 27.7.01. Let this case be 

listed for hearing on 27.7.01 aiongwiTh-

0.A.No.439/2000. 

nkm 

 

V.ice.-Chairma  
.

J 
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O.A. No. 438 of 2000. 

L11 1-egstry Date 	
0rder of the Tribunal 

27.7.01 I 	
At the request of Mr. S. 

Sama 	learned 	counsel 	for 	the 

•appLjcat 	the,case, is 	adjourned'o 
• , 17.8.2001. 

• 	List 	on 	17:8.2001 	for 

• 	.. hearing. 

• ' 

c I 	r 	
Member. 

17.8001 •, Mr.S.ara learned couns3. for 
• 

• 

I. the applicant states that written 

r , stat enent has filed by the respondents 

S - which has been sent to the applicant.; 
;• 	 . List on 27.8.01 for hearing. 

tctS' 
- 	 L 	

' 

J\, 27.8,01 
I 

' 	 List again on 26/9/01 	for hearing. 

Uo 

Vica' -hirman 
mb 

t 26.9.2001 ' 	Heard the learned 'counsel for the parties. 

Lt / 
Hearing 	concluded. 	Judg riient 	delivered 	in 	open 

, 	 5/ 
• 

•• 	• 	 J 
1 

court, 	kept 	in 	separate 	sheets. 	The 	application 

4-et 
is dismissed. No order as'to costs. 

/ 

••. 
•i• 

____ S  

,,, 	' •• • 	' 	• 	 -C hair man Vice  

• 	4 	j nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

	

O.A./(X2L 	
i38 	 s 2000 

DATE OF DECISION 	: 200  

	

,ShiIjarniniMohanDas 	 APPLICANT(S) 

Mr B.k. Sharma, Mr S. Sarma, Mr D.K. Sharma 

and44 	Goswajui.. 	 AD.)CATE POi THE APPLICANT(S) 

VERSUS - 

	

n of India and others 	 RESPOTDENT(S) 

Mr' AI Deb Roy, Sr. C.C.S.C. and 

MC.Patha,Md1 	 ADVOCATE YOR THE 
RESPONDENTS. 

TtE LJNMBLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE j CN DL 

1. '1hether Reporters of looal papers may be allowed to sea 
judient ? 

2 	fo be roferred n the Rporre or not ? 

ether their Lordships wish to see the, fair copy of the 
? 

4 	ether the judgment is 'Co be circulated to the other 
enohes 7 

Judqment delivered by Hon 'ble Vice-Chairman 



I. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI. BENCH 

Original Applicatien No.438 of 2000 

Date of decision: This the 26th dayof September 2001 

The Hon'ble Mr Jusdce D.N. Chowdhury, Vice-Chairman 

Shri Kamini Mohan Das, 
Resident of Village- Jamtola, P.O.- Jamtola, 
P.S.- Rangia, District- Kamrup, 
Assam. 	 ...... Applicant 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr D.K. Sharma, Mr U.K. Goswami. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of .Com m unication, Depart m ent of Posts, 
New Delhi. 

The Chief Postmaster General, 
Assam Cfrcle, GuwahatL 

The Superintendent of Post Offices, 
Nalbart-Barpeta )ivision, 
Nalbari. 	 ...... Respondents 

By Advocates Mr A. Deb .Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addi. C.G.S.C. 

0 R D ER (ORAL) 

CHOW DHURY. J. (V.C.) 

The only controversy raised in this application pertains to 

recording of the date of birth and the consequent superannuation. 1:... 

2. The applicant was first engaged as a Extra Departmental Mail 

Carrier (ED MC for short) on 8.2.1960 (according to the Department the 

applicant was engaged on 8.2.1961 and not 8.2.1960). The applicant claimed 

that on the death of his parents, considering the sad Jibs of the applicant 

and his poverty, at the instance of the local inhabitants, the respondents 

engaged the applicant as EDMC though at that time he was an underaged 

and only a school student. He was subsequently appointed to a Group 

'D' post on the basis of his seniority and satisfactory service. The 

applicant stated that his actual date of birth was. 31.3.1948, but the 

_. 	.. 



c 
: 2 : 	

4 
Department wrongly recorded his date of birth as 31.12.1940. Discovering 

the. erroneous recording of his date of birth, the applicant submitted 

a representation before the authority. The respondents did not respond 

to his representation, instead, the applicant was advised by corn munication 

dated 8.8.2000 to do the needful for arranging his pension papers. The 

applicant again submitted a representation on 7.9.2000 for correction 

of his date of birth. Subsequently also he filed representations before 

the authority. The authority by the impugned order dated 19.10.2000 

declined to consider his representation and informed him that changing 

of date of birth could not be made since the request for such correction 

did not come within five years of his entry into Government service 

and the applicant also did not fulfil the conditions as per rule. Hence 

this application assailing the legitimacy of the impugned order dated 

19.10.2000. 

3. 	The respondents submitted their written statement. In the 

written statement the respondents stated that the date of birth of the 

applicant was recorded in the first page of his Service Book on the basis of 

proof of age as per the school certificate submitted by him at the time of 

initial appointment as Group 'D' employee with effect from 6.3.1992. 

The entries made in the first page of the Service Book containing, inter 

all, the date of birth was duly attested by the appointing authority and 

signed by the applicant in token of having seen it and admitted. The 

respondents also stated that the duplicate certificate produced by the 

applicant later was not the original one which was initially sub mitted 

'by him at the time of his appointment as Group 'D' on seniority basis 

from EDMC. The date of birth of the applicant was recorded as 31.12.1940 

in the first page of his Service Book on the basis of the school certificate 

which was submitted by the applicant at the time of appointment as 

Group 'P' with effect from 6.3.1992. Denying the contention of the 

applicant that he was appointed underaged, the respondents stated that 

his appointment was made as per recruitment rules and not on consider-

ation of the condition of his family as contended by the applicant. Under 

S 
	

the......... 

I 
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the Recruitment Rules the age of the applicant could not have been 

less than eighteen years on the date of selection and appointment as 

EDMC from 8.2.1961. 

I have heard Mr S. Sarma, learned counsel for the applicant 

as well as Mr B.C. Pathak, learned AddL C.G.S.C. On consideration of 

the materials on record it does not appear that any injustice has been 

caused to the applicant by the impugned order dated 19.10.2000. 

Admittedly, the applicant submitted his representation for correction 

of his date of birth in 1994, i.e. beyond the period prescribed in Note 

6 of F.R. 56. Even the rnateria:ls on record did not indicate that the 

age of the applicant was wrongly recorded. 

In the circumstances the application is dismissed. There shall, 

however, be no order as to costs. 

( D. N. CHOWDHURY ) 
VIC E-C H AIR M A N 

nk m 

I 
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THE CENTRAL.i:)i [ i'JXf ' F(1 I 'i: 	 E4C:;l 
GU.IAHAT I 

No 4of 2ø 

BETWEEN 

i"]. Kamini 
)f) of 	i..ek;r I:ad:L 	Fen 	Das , 	r's:rdert: 

of Vi). 1 ece Jemtol 	F -3amtc::'1 
P.S. kercie. 

The Uni on of Irdi ; 	i'epr'eoentrd 
:::yt:he fe-C: ret:ary to the 	Uovernmen t: 

of F:Crf;C. t)a: 

,Now liE I 

The L1iC?t Postmaster General,  
Assam Circle, :Ltt'. afi at :1 7U 1. iø I 

The Superintendent  
Offices, Nalbari —BarpetaDivision,  
Nalbari-781335.  

en to 

::: I U. 4 f::iF: APPLICATION  

1, ()F 	'il-if 	OFWER f''f'f' 	iii4XC,i 	THE 
MU98INKMAW  

This :>r'err:rr'1 	e:::rL i,c::a'ticr 	is r:fi i'ec: 	eci 	e,ceir):rrt't:I"cE 

1flf:it.cIf":cJ oft ice 	order' C204/Sp/203 ctrrci 

øciø by 	wh:jc::h 	the 	(ion. :Lcant was 	:111 	c1a. Ly l'orced 

to 	ret ire 
- 	.-- 

w:i. th 	effect: 	frc:wr 	31 	1:; 2f)øk 	on 	the basis cm' 

.,jr'c::r'ic: 	r'Er:::r::'ri,i' - L: of 	:t:C 	of 	L:L r"'Uf" of 	 :r: :1 ic: Cm 1: 	and 

e.Lr;r::r 	I:1t'r the 	:r'a''er' 	to 	al 1,c:rr1.r 	't:jrr.r Applicant 	to 	r::r:r'rf;J'r.Rrr 

in 	the 	Hc(fl I) 	post 	at 	the 	ic:reswar Cud 	Pc':t (J_f..v:v.. c.. 

.r'uiei' 	F.rr:i.a 'tU.' -' l).'iv:Lm'r:Lcrri 	'Ui ii the 	ac:tuai, 	- date of 

superannuation :. 	• 



2. St 

That 	the 	(::1:ic:.nt 	further 	c:ec:1ares 	that 	the 

I.:) 	matter of the c:aee is wittr ntt'e 	jLtriSdic:tion 

of this t'!on 'ble c•dm:in :i strait ye Tr:Lbun1 

That 	the Applicant dec:: SI ares that the 	apr 1 :ic.:at ion 

f:i.S.cci: ti; ii 	the Ii n:it:t:ic:ri 	:e r'i c:ci 	presbribed  

i,rcicr 	t::ec::t::i cr2.1. of the Administrative Tribunals 	(c:t: 

TFtE: CASE 

i 	That 	the Appi mt is a c:itizen of ind:i a and 	as 

-.3uc::h he :i;ntit.Lcd to all the r:i.cjihts 	protections 	and 

v I J. c•ctes. 	as 	c:LaT'antecJ unc:e r the 	LS;onst: 1 tot: i on 	of 

india.  

4.2 	Ihatt he 	Pp: St :ic:ent: was 	j-•i  ti aT Sly. enganec:i 	as 	a 

Extra Departmental 	Mal I 	C.;arr:ier when the .Ye..rtc.a 	Extra 

1:::rtmcnteSi 	DT:. nch 	post O 	fl c:e 	was estab SI :i shed 	on 

pub I ic 	demanc:! 	on 	a At 	that time 1:1 	a 	Api:i.cent 

a 	;t.:,,.tcJert: 	of 	(:::If.1e 	) 	(cIc) rc:c.i:irci 	in the M.P.  

i'IF 	tic::Ic:c:L 

c::c: 	of 	1:! c school 	3. cay inc 	certificate 	•1 

rre>eci herewith and riaT!::e 

4.3 	hat the Applicant i::le.ir: 	to 	stat:e i:hat: 	his 	parents 

I 	ni 	cilaci when 	he was a 	cn:i'"cr but 	c:cns:i.c!erInc: his 

helplessness 	c:c:nd:itlon as 	well as 	poc:'r 	fi.nanc::3.ai 

cord it. :i. on • the 	Repcnden ta on 	recueert of 	the I..oc: a SI 

( 

VV 



H 	' 	' 

.:eL:1 e engaged him as a E:;<t.r.; )pr1:merta1 Mail Cr'ri. r _ 
t jamtola :.xtI•'a Departmental 	"::. ri I ::' t 	ic:e : .r i the 

year 1960 though he hai-:. was a sc::hoc:i stt.u::Ien 1 

H 	-_-- 	 - 
4 	 )p[3. :i.c::ant; begs to state t;a't: when he 	was 

serv:ir'r: as Extra Der:ar:mtE1 Ma:. I Carrier and as Extra 

Departmental Mail c::: i' r:ier i,ç:t:c:: 5 39:2 he was selected 

on :he basis of sen:Lor':Lt.y and satis±ac::tory service as a 

txtra Departmental DeJ. :ivery (3clent cum Ma:i.]. Ca rr:ier on 

92 he was appo :i nt ed to the post of Groi.q:"" P be i t 

mention here that no formal 	apt::oint.ment; 	Letter as 

• 	 issued to him 

the Applicant begs 1 	state that 	i c 

Fs.c:rrircit.; have wrongly inserted the ciat(:? of Li. rth 	as 

•01.12.1940 	instead of his ac:tta1 date of 	ninth 

i. 31'4i3 as per his schoolieavi.nn c:ert:L:Lcat:e which 

he cam: to knc:w lately. Pfter know:Lnn the "act that the 

Respondents wro c1y inserted his date of birth and 

ma inta in :L no the same he i mmcdi ate :v make a 

representation to the Sub ""division:l Inspector of Poet 

cf"f ices.. Ranni a Sub ""d:i. vi sic:n t:hrouh the Sod' Post: 

master, Kumar.ikata Sub -Post Offl'Ce,lk Who was duly 

''ded I" is repr'esentet; I c:n for c:or'rect ion of date 

A copy of the representation date:1 16.7.94 aioncj 

With the rorwardinc 1e';ter are anr?xec herewi'ch 

and marked as Annexure— :2( and 213 'respec:: t; I ye lv 

4.6 That the (p:: 1 icent becvs to state that a" t en 

subm:i.;sion ale: 	aforesaid r'epresentat I n he had 



• 	L. 

apOr-oac::had 	several 	t a me 	to the 	Fsr, ;ndants 	for 

rpEc:t:jcn of his dat.:e of birt:h, but 	the Isponciants 

has not rcspc:nck.cJ and nc:th:inu has been done towards. his 

/! 7ii)L: 	the Applicant begs to state that whi Ia 	the 

F::ponc:iitE has not done anything tc:wards his 

1aprc)tat:it::flc for correction of his dat:e of birth and 

the same is maintaining wronoJ.v the r;ppl kc:ant received 

a I a t: t a rv:id a Memo No 04 /SP /2øi dat ad B B 2B00 by 

which the Respondent N:: 1 :i the SL..i' antendent: of 

Pc::st (3ff ::es 	Nalbar:i 	by which he was directed to 

col :,,:t. the :::ension p;:er's. 

P 	cociv c: f th a I at t. a r c:i at eci 88 2(iØ&T 	I s 	ann axe ci 

herewith and marked as 

40 ThatthF? Ppp II cant taps to state that after 

rec:a.jv:incj 	the ietr datec 882003, he has surpnie 

and immediately on /r.:ad make a r')rm;Pr)tcr for 

rev ew the supar'annua :nn data st:atir)p that his actual 

date Of bi'th is 31.12.1949 as such his date of 

supe:r'aFit;ir" ) x::f ci be 11 12. 2B09. P phc:)tc copy 01 

the 	sc.:hc:ols leav:incu cer't.ificap is also a ncic)sc'cj 	with 

ti) a rep res en t at :i on 

f'! c::cpv o f •N•) a T' apr F) SE F) I: (: Si on 7.9.2000 I s 	ann ax ad 

h'me':i. tim an':i crrkacj 	as 

4.9 3m a (5 th a Applicant baqa:. to stat: a that On 12.9.2000 ,1.  

he mnacic: cnm:;(uer r'epr'frermt.F:t:jcr) in this racaI'c:( alcur"c:mm):i t;i) 

a aff:ida.v:it: mawear':mmq befc::r'e the Juo:ic:iaI Mvu:istr'ai.;e 



I 

c:.i• 	t::ii'k; 	I 

31.12.1949 3.rc:i as such his date of sumerannuation 	t'.i:i : 

be 	on 	31.12.2009.  

c:.'c::::' of the 	representation dated 12.9.2000 	and 

' of the 	affidavit 

c: r c sj:: e c t :. V e 1 :1' 

:L;. c::,r1: begs to state tr'.t: 	aft:r 	the 

said 	:::t 1: :LC:r . 

he c: iin' 	to know that the Superintendent of F'cj: 

Nalbari-Bappeta 	Division 	had E.L,:(fl:LtteCi 

note to 	 I. E? •f  Pos t Master General, Guwahati,t 

verification and perusal of records of the 	 Ic: I; 

but most surprisingly the Chie f Post IL:er Gercia1 

Guwahati i:ic rirDi; agree with the proposal suggestions  

(;ii E' 	c.:cii rt: rd ?rt 	and 	rc:::t 	arbitrarily 	without 

verifying 	the 	records c::fk;i? Applicant, 

1: 1 i'e th e Applicant on 31.12.2000 assuwing the d ate of 

birth 	as 	5 1. :1:2 	 was wrongly :i,reT:ecJ 

the i :iJI!c? of appointment on their  

motion, baselesslyr  

4.11 That 	th a 	Applicant 	begs 	to at ta t:h at: 	the  

bi.trary dec:Iaion 	issued viia 	imoLu:md of f:ic::e 	order,  

No C2-04/SP/2000 ci at a ci :1 9 	3. 0 	2:000 	wh a c a I n I j 	is 	a 1: a 1: ad 

that the 	(lpn 1 ic:ant 	did not make request in this 	reçard 

wi thin 5 ye ara of his ant: ry 	Into 	the aerv 1 c:: a 	and 	al sc:: 

did not 	fuif:t.11 	the rcynd:itlona 	as per ru1es 	This 

:impuc:.iced orc:Iar 	is 	issued arb :i. trar:i ly In 	t;ol:.al violation  

of e:::ii;:irn 	r'.art rules 	aF'3c1 the 	c:i:?c::::i3ic:'r c:1 



MG 

Te1j. Tert: 	with e f fectfrc:n 31 :i2. 	. 

the '.:oT"1:c: d1:e ç..f: 

4.12 T'":t. the (i:::1 ic:rt 	to state that he 	 made 

:J:L.,,, ?i dil 	for c:r:rT'c:1;j,c)r 	of 	his 

(:t;(.? of birth whichis within the period of 

his 	$r;tr'\/ 	:i.n1:c:) the 	 ice as he was 	appointment 	in 

pcist on 	1992, therifc:ri the pie2 taken by 

the 	 I 	and the (ç:ri:i1 I c:;uit; can 	not 

be (nEcie to suffer :1 f t:re is any tTC r'rc:c:)y'cj:Lr3cr of 

:bat€ of birth on the :iart of the Fe:por)cJent.. henc::e the 

:3rciecj order \Jc:: c:et::.cJ :I . c, 

.1. a I e to be eei; aside and 

cr 	c:o::i/ of the c3r'c.ep dated J. 9 :i 

ie T.'J:. th e.rn:J (fl7k 

4.13 	hat the (pnI :Lc::enl; begs to state L::1tevpn 	a fter 

the a1c:r€:ajcf representation c:ed [é 7 4 which he 

cm.cje r.j:i t;r:i.r, the 1:icij of 5 11e.r. of his ?r$ T'' i.ri;c the 

?T"V:t c::e • the impugned c::cI:r c:t:ei 19.10.2000 :LE1tAec  by  

the F?sporrdento uii thout; a: I :ic:t:ion of mind and r& thout 

ver:if:j.c't:jc:n of t he eerv:jc::e r :ords of the (ppl :ic:1ij is 

mo st  :i.IIeceI andunfirto retire him r:ith 

fec: I: from I .2 2ød There f ore the s em e is liable to 

be 	eet 	aicie 	and c:Lre.1ipci 	and 	the 	Rrspnncien tre 	be 

c:iarer::tenj 	to 	ml :tor. 	the 	(:::i:rI Ic:a'nt 	to 	c:ont:inum 	till  

31 . 1 2.2009asper his actual ciatc: of 1:31. 

4.14 That 	the flc:ri 1:iIe 	Tribunal be 	pleased 	to 	c::aJ, .r. T (DT. 

records of 	the Applicant from Pr(3per .edjuc:iic:aj;ic:rri of  



. 	 .1 	

'~Ir ~~ 
'I 

the 	,.c:'ci:.:Lcr 	involved in :Lrit;cr't: .::c:'1 :.(:3t:,(::r 	and 

also for 	 prot e ction ::;'e Ti.cEt;; 	and 	:ir'ter'c:c;.ts 	of 

the 	i::r':(r1 1: 	Applica nt . 

4.15 	Th at 	it 	is a 	f:i,t 	case where 	the 	l4cf 

be 	1 c:cci 	to in terfcre to protect 	the 	r:i.oht ann 

:irt;er'cts 	of 	the Appl icant and t h is 	application is 	rnaca 

for 	ends 	of 	jc.tI; :ic:c: 

Cj}t)f3 J1Fi 	t1L 

1 	For t:! 	at: t he 	an: t :i on 	of 	the r'ecpondents 	in 	nt:::t 

consideration of 	reprHsentat:j.ori 	of the 	:!nol :i.c:ant 	for 

c:oi'ac:t:con of data of birth 	as pa r rulas has n:Lvan 	r:i so 

to 	rn:csc:arr:i. aca of 	just ire 

5. 2 .:c::.T  that the p1 as tal.::an by the Respondents tha ; 	no 

'r'ac:Ic.ast had F::aen macic: wi. th in b yesr'sc:rf entry i nt:c,: 	the 

rr\ :if:a ic•, c:LtE::cnt: base less as :f3tie 	the  Applicant 

had 	mania h .s 1" :i rat: reprneisbior" on 1: I I'F wn:ic:h 	is 

w ithin 	the :ci'i.jc1 of f I \n? years from the d;e 	of 	h is 

a p pointm ent I a f rc::m the (1 f a of 613.1 992. 

5.3 F c:tc"t:Fti.; 	the data of b:i rth of the cm:m1 :ic:ant as per 

:c:Fmc:c:m1 	.LE-:cn:i.mc 	c::cr'l:;:i. fi.m:::mai;r' 	is 31. 12.1949 mimi,c::tm 	is 	the 

cjmi].' 	mmnm.idmem"mt i.::ai:ec:i 	cm::c:c.mmmmbnmm 	r'ec:arci :i.rc 	mmnj 

51 For t:F:t: the cr 	:ic:ant; c:armr'n::t: be rccie t;c::maLmf'te:? 

to 	m&rc:rmc 	Tmnc::c1'c:} :i:mo of ciata of n I nt" c:cm(nmi. t:j::: 	f:ry 	the  

a n:m c::rm ci a r t 

5.5 	F o r t:ii:t no opport unity as :ii.iic:::ir1n: 	of 	r";t,:Lmml 

fc:m3.lc: me tmim:i. 1c: 	a.r:m:it:r'ai''y decisi on (Aim:; 	taken 

\L 



J.b::L.; application of cn:krcJ and tiit;Fc:ij't Verification of 

of the App l icant.  

5.6 For t:,ai: the decisi on t:eF::ei by the 

b 

6. 	I)1Ei(.I 	1E:I) I 	E: F:: x F•.:FE:,1 

That 	the 4p:: I j cnt: her I ere that he has exhstecJ 

all 	the 	remedies 	eve Lab:ttc r:i ifl and 	ihare 	•• 

t:arra't. 1. yes remedy eve. U ab ] a to h :i.m 

7. i4L31 	i'iE.) :E 	 r:r 	(:3I 	r\u) IbU. 	IF:F:c:F: 
:::t,.J•Ii 

The 	(ç:::I. :ic:art; fi..i""ei" acec:Laraa that 	he 

f :LcJ ri'ek;i,o.ts1', any af:c:I :ic::at:icr. w rit p etition 	rre: i, 

recarc:I :inq 	the 	cr':i, every: estn 	T"pact 	of 	th :ic::h 	th i a; 

app.1. i.c::a ion is cr;eda bat c:)r a any ot:har cour; or any 

other Bench of the Tribunal, or any c::thar authority nor 

any such app icat:ic:n t,j./.t: pet::Lt:Lon or sul F is pendenc:v 

before any (O:: o 

0111  

&3 	rIi: :LIE::F:3 C]FJI 	F(JF 

i . J rc1 eT 	F:i:.:, fac::F:a.arci circumstances 	stated 	above,  

the 	!:3:1 ic:ant m.:.:ret respectfully prayed that the :ic;9.an1; 

application be acni:L tt ( 	r'ac:c:c:s be c:: a]. I ad for eu000ld eti:e r 

I:r':irj t;l a ç 	ct: :1 ee on the c: ;k..aa or c: eeea; 	;!; at; may 	be 

shown hnd 	on 	:er't.saI 	of 	records, 	be c:rait 	the 

ic:]. :t::i;c 	re lii €rfc: to the (4:1j 1 ic;rrt; 

8.1 	To 	d:i T"ac:t the Respondents to 	conrec::t,/c::hacqa 	the 

date of birth of the (i:::F:l :Lc::.art: as 31.12.49 

to 	cont:;.nuc: him in ii his ..:;arvirP and the orcJar Macna:' 	No 



H 
"l 

:i..10.2000 	(f;r)r'3>Ck..k'C"''6) 	be 	st 

aside 	rc1 

:i 3, 1" C) t the Res pon dents '1:0 ex ': 	rj t h p a 3. 1. service 

:C)r'Ce'fI 't:CE 	1;i I I 31.12.2009per C::c)'1'rac:'t 	C::a.'t:e of 	1:)irt:) 

of 31.12.1949.  

8.3 ::(:) CE,'t: of the application. 

8 	c1:':T' 	T'a1 ie:'f/ieI. :1C:'fE 	'';C::j 	r;ic::h 	the (ç:r;:]. icLr'c1; 	is 

C.J"'1: • 'i" 1 a::: 	to 	..tf'CC:ier 	'l:I'Ce 	'f CCC'1'.E 	ar'C(:i 	.'::i. T",.tar"c: e: 	of 	't')() 

aPe and dPemE'd f a '1; and proper .  

During 	the rpr1cipirc:, of 	this 	application 	the 

aç::rI :Lc:aC''t praya. for the 'fc::l ).cainc.j :int:'rim re]. LCC"f 

9.1 To CII '('t" the Respondents 1:0 be at 1O(ij the ('ipp 3. cant: 

to coni,: :Lnue '1:0 wor: in the post: of brou:: ' P at 	f3car.war" 

ti 1.1 'fi.r"r.EI. d:tsposai of the O.A. or 	to 

ac:tuti datC: of superannuatict"i on 31.12.1949,  

The 	a:f:C3. :tc::CC'ta{::n'):i is fi led 	't:rC'i"'C:C,.c:' 	-(:i\c::rc::Et;ca 

i I:Pc3. 	Na. C 	2 6 57637 2lC)  

Ii) Pal: a' C 	ó—// —  260 

1. 	:i. 	i 	3 F'ata1e 	at a 

12. 

is 	s't';a't:ed in 	the ir'Cce>C 

Vei":.ficatic:n"C. 

10 



It2i 

V E R 3:  

	

Kcn:i.r:i, Mch!' 	 cc La.t: 	!:ndi 	Pam 

:oa.. 	ac;eci 	al:out 51 yar's 	rcsidcnt; of Vi 	Jamtol a 

P.o. ..r ntia 	P 	RanQi 	LLst'H.a.mrup 5 	.sam 

'ii'eby 	 afF irm aru::i vr,if 	that: th 	statmnt. 

made 	in 	paracraphs 

are 	.t.1.i(: to my know I ece 	thos' 	made 	in 

par'acr as '/L are true to my 

:.ntormat ion derived from re(: rcs nd the rests meffly 

e suc::m:Lss:ic:cns before the Hon ble 'rribunal 

I;'ic:, 	•ei'aticr 	(:.r' 	te 	QL 

d a.y c: c:  I) cc: e 	e r 2i& 

If 

'I' 	-•'• 	- -_!_- 	- 	---,.-- -'-,-----.-- 	-,-'----., 	--''' 	'- -' 	
i. 



)U'L4Tf 	NNEXUR 	
.. . 

J.. F 

SCHOOL 

J Tsfer/Lving C 
- - 	

Date 	806019 	: 

Sn/Sr 	t11ck./ij 	f\4.:. 

	

I Son/Daughter of LacL. 	 'cau inhabitant of 
Village/Town  

IL ,
P.S c.jn the District o€1 ;t_left the 

School on3t_19L, 
(.) 	t.- 	 . 	 • 0 	

( lIis/I:Ier age/da.te._of_h1.r{1i as per School Adnussion Registcri _JZ 
............... ' 

 
__1 11 	days on  

was reading in class JoA) and laci/h.cl–it passed the Eaiiiination. 
for prOiliotion to class!cc  .......... ....., All sums 	ue by him/r have been 

	

pade viz fees up to . .? 	 date' 	 - 

Fiues—hR 	. 

Rcasons for leaving— i) Unavoidable change of Residence, 

Ill health. 	. 	 . 

Completion of School; course, . 

FW U4-Mor reasons, 	 /t.OI 	t 
.'4h1hoWti , •  

•M4 r. 44fl1Ol 

•  ipa1 Headateflr'ific 	' 



e:-u.r 

DEPARTMENT c:t: 	, 

The 
I 

Nc::A c:eted at 	::1.nieTiJ::et:e 	the 	I67,94 

One 	application cJe';eci 	1: 	?,9I 	rec:e:i veci from 	3i':i 

I:';:pi 	Mohan 	Das, Runner, Kumarikata 	and 	it)1mTc:Iec:l hIn 

for 	fotr of your k:ic'i :1ee. 

:t: I' 

u:3 

:. 

c::' 	to 

for information 

(y 
<1 



00  

-1 

(nrexure - %B 

To 
The c::.cc:'(;cr of 
F:rfl:::. 

1T:L.c4h 	the Sui: ç::; 	Nieter,  

Kumarikata 3L.cJI; 	Jff:Lc:e, Kumarikata, 	cietec:i 	16,7r91 

of ee c:E1.i 1 :ic::ete 	for 	c:c:rrec::t:i.c:r 	of 
date of 

Ref of P::yet: Offices, 	\.cari 	Let:t,:e! 
15/Ch.11  J 

With re Fe:'reri: e to the above, I have the honour 

tc:ta' 	before 	you the •f:.1 1. jjJc 3. :i yc 	for 

c:c::ris:ideatic:ri and 

'Th;at: s:i,r ?  c::ff 	.tai;e q it 	is 	metC)(ny ::iu::1].eciqe 

when I pirtLki,:eIy -ee the 1rI'' 	.,tnc:er rE:rerenc::e 	my 

c:fate of birth is entered as(577777771 

	

In this 	 i.:e to state that 	1:v 

date 	of 	,::i. r'ti 	is 	 (::c: i 	 (fl' 

c:erti f:.cte 

c::_t 'y'c:L. kindly tc:r nake rec:eeer' correct  

el- :r'' 	(i.ec:iat;e 	of 	birth 	as inst6adc:? 

is 	for 	voc,tr 	kind 	information 	ari::1 

ec:::e;ai'y ac:: 

Wi. th regards,  

Enclo 
Photocopy of School ::?1I: 11 ic:: 

\.(DL.tTS fa:L tlrfLt.Ily 

T'. 	.:.fprL 
CI rc::.,: 

Copy 

	

E.c.r:ci'1: 	of 	:::c1:, 	\:it)rx )3arc:et:a t)iv. 	.i;lbar:i 



	

' 	 •1•, 

	

To 	 r 	

I 

• 	 - 	• 	
,, / t 	•ç;:-) 	:;. 	. 	...... 

- - --- - - ------- 

	

0 	' / fl(J)1 	 &3)) S. 	
- 	 •/ 	 S 	 )J  

ub ,- 	 PekflnUatioL1 Jfls1on eCS of  

614 

	

1?1 3z 	o1iLn tho 	-i1 pension 1xPe.Ls in the enclosed 
JO_I S fc , f D e SaJd Dfflclols 	d fO$ Td 	o 	dulj 
cttestedby yo.0 t this office early to nailo this off ice. to..,. 

13PCrG ])eflSi.n jf.pors £0J2 SUUiSSiO 	b th D.L..(p) /c1cütt:'in 
(LUJ (Il. IThO paso 1)o)3 	Ltzc joinl j3;j jtoj . --r pho ut cy p1ase 

ciLlccd and s nt to thiS offi 	af 	v6ifcatiDn Cnd : 
0 	 • 	 • 

io rocoipt of this letter rith a closures ayplaso-bo 
Ic L w] 	d 

1C I 0 . Ono stt oi. i Dr IS. 	 p 

S 	 •upthtoridcnt of Post OfficoB. 
ibaii—iarpoa )ivision 

:1bc.ri-7o1 335 	• 	
• . 1 

(.DP3T t 	-  

	

•t•. 	i 	
\ 	S•/ 

(' 	* 	
• t 	 • 

210co COCb the  
cfi 	ct the for.is filled up f 	oa:.ly suss:.c -i.. 

	

• 	• 

'S 
uprin •otcdrt o_J-Gt Oificos 
_brt3rpe S<- lJ _V s .3fl 

• 	 S 	ic.lbc.:ci-731335 

• 	. 

	

L:s. 	

• 

	

S 	 • 

'S 

	

S 	 - 	 • 

• 	S 	 S.., 

- 

/ 

Oi'IC 	O' j:i: 	LIicTDiT.P 0 F POST 0 ii'I ( 
r!-IPDIV ::Io1:: : u1J1DI —731 335 



ANNEXURE- 

Cô 
	

I - 

he Superintendent of Posi,. Off ices 	 'i 3SEP20QIj 
lbri-i3arpeta tivision,lalbari, 	TMOO  

PIN - 781335. 

r& 

Dated -Goreswar,the 7th Sept/2000. 

GUI) Z" 
	

App1ition for revew Of iouperannuation date 

flf z- 	Your office letter NO. C2•04/SP/2000 dt. 08-08-2000. 

Si. r. 

With due respect, I have he honour to lay before you 
the foilowtnr, few lines for your kind conaideration and perusal. 

That Sir, I Sri K;mini ?4olan Das has been wOrkin; as 

in Corwar Sub?ost Off ic's, )ur1g my service periOd, I 

was against ED posts upto 05-03-92 at TrntoLrt 	under !.an;ii 
(dub Poat )ffic. 

That Sir, after Qttinçj the letter un<er reference I COme 

to know that, my date of aupernnution hats been f ixeS as 31-12-2000. 

In this regard, I would 1tke to inform you that, my actual 
iatv of birth is 31-12-1949. A such my date of superannuation 

he 31-12-200. 

The age certificate/schoo' certificate is also enclosed 

herewith 

TheriLor, I fervently reu,st you kinc5l' to rvew the 

upraririvatiori date and for this .rt of ycir kindness, I shil 

remain ever grateful to zou. 

With regards. 

r1o' 	1) V110to copy of school crti;t. 

1) '.L'hc S.D.I 	 Nalrari Divn,, 
lri f.ix kind i 	rffltion anij  

nctsairy action.  

Youra frithfUlly, 

(SRI KAMINI MCJWtN' DAS) 

Qroup - D. 
cOrs8w3r Sup 'ot Office 

Goreawar. 



'I 

'A, 

,:. 
 

To 

_J6
- 	

WE  an  =S Ljy~NEXURK S—A 

TheCuperiritendent of Potit Offices, 
Nalbar-J3arpeta Iivisior, Nalbari. 
PIN 781335. 

r:ated:-the 12th September'2000. 

3ub:- 	Application for review o superannuation date. 
ioft-. 	Your Office Letter No.C2...O+/Sp/2000 dt.8/8/2000, 

Sir, 

With due respect, I have the honour to lay before 
you the following few lines for your kind consideration 
and perusal, 

That Sir, with reference to your letter No,C2..04/ 
• ' 

I P/2000 dated: 0€3-O8-2000, I alroay submitted a review 
79-2000 in respect of the matter of my 

perannuation from service, 

. That, in si.pport of my QQrlterltjorl made in para 
no.3 of'my review application, i o herewith aanex a true 
copy of my affidavit dated 12-9'.2000 duly attested for 
your. kind perLual and due conside•atiori. 

I also annex herewith a typed copy of my afore-
nciid review application. 

Therefore, I fervently r:quest you kindly to 
review the superannuation date an for this act of your 
kindness, I shall remain ever grateful to you. 

With regards, 

ours faithfully, 

I 	( 

( sitz KANI MOi DM3.) 
Group 	1), 

Gorswar Sub Post Office, 
Goreswar. 

y.to :- 

The S.D,I.(P),East Nalbari 
Divn.,Nalbarj for kind in-
formation & necessary action. 

ff 

1.;  

inclo:As stated nbove, 



LA WNEXtJRjj 

IN THE COURT OF THE MAGlSr1tAj' 	KAMiJP Al' OUWHitI. 

AI?FIp4r1f 

I, r1 Kamini 11o}mn I, s oi of LJ to Dand I fla Das, 	: 

acc1 about 1 (fifty One) 	by religion Hindu, by 

occupation Central Covb.er'ce pornut resident of 

Vi].lage & Post Office Jamt:J , aua FndurI under flangii 

S.ub-rivision In the district, of Nmruo( 	am), preseritly 

residing at ViliaLe 40 .1 Gr'swar, NiuzaEetna, P.g.Goreswax 

in the distrlct of Iamrupsam, do hereby solcn1y f.firm 

(md c1e'].are as follows 

I . 	That, preent;ly i n crVing a Group-D in Coreswar 
ub-Po.st Off1c. 

2. 	rIlbat on 08-02-1960, ,n Public Dcma:d and Pressure, the 

Jnmtoia Ixtra rpartrnerit;i 3raneh Post Office under flanglo uh-

Post Office was established and on the sai(l day, one Sri Ugra 

d) !:anta ;nrmah (:3i.nca cloa 	w h o 	cr It u a Lh Head Nas te r )f 
Nadhya lailurj, JarnboTh M.E. School was engaged asIxtra Dopart.- 

mmLaJ. Aerft/Extrs Pepartotai l3ronch Fos L 1as tor and I was 

engaged as Extra I)jarLuenLn]. a1J. CsriIcr though 1 	then 
a school student reading i Class V(Old) in the M,P.Jamti.a 
N.E .cbool. 

cQfltd... 2 

(.. 



V  

V 

V 

- 2 
 

3. 	That I seed as Extra Departmental Mail Cárjer. 
since 8-2-1960 for about 5(flve) years

~ and then s 
Extra Departnental De]Jve 	 Depantal 
Mall Carrier upto 5-3-1992 and on 6-3-1992 I wasappojnte  Id 

V 	 V 	

V and joled as Group D lç the Kumarikata Sb'pt Ofice 
V and in the Tmonth of Decembe r,1998I was transferd to 
Gores'war Sub' Post 0ffje ar I joined as such V;tb 	, 

V 	
Goresar Sub Post 0ffiç. in the month of January,:1999 V 	

V 

 cOntinuing 
In the said service at Goreswar'Sb PostOffjce 

till thid day. 	
'I 

V 	

V 	
V 	

V That my, parents died when .1 was a minor andmy 

	

• 	
engage went as Extra Departmental Mail Carrier at Jto1a 
Extra Departmental Branch Post Office was made 

bythe then 
authority concern COflsiering my helpless coijdjtjon,:as'w011 

	

as poor flnanciai coridj,ion though I was 
then a schori.' 	

V 
Student. 	

V, 

5 
 

That  presently i have no such elder relations tosay' 
VV 	

• abot my age. But 
according to my school leaving eeIficate 

was 12(t'wj6) years old on 31-12-1961 and accoing1y 
\ 7
t9day, the 12th Septernber,2000 I am aced 50(fifty) years 

"Celght) months ll(elevcn) days. 

' 	

'• 

,, 	

.• 7 	
V 	

V 

L2
•6. 	

That this affidavit shall be used s a pièce of evidenc 1
.support of the fact of my service and of my agejn Onnec 

	

V 	 tion of my service. 	
V 

I to 

-- 	

• 	 V 	
- 	

V V 	 j 
V 	

,V 

contd... 	3 	 V 

J. 

V 	

/ 	 ••'. 	
V, 	 , 

	

V 	 ' 	 • 	

' 	 V 	 • I 	

•' 	V 	 ' 
• . 	

V 

• 	
V 	 - 

	

V 	 ' V 	 V 	 V 	

V 

	

V 	 V 	
V 	

I 	
•' 	V 	 V 

V 	

V 	

•' 

V 	

V 	

V 	 V 	

V, 	

• 	V '  
V 	 r 	

V S 	
• 	 'V 	 •' 	

" 	V 	
" 

V 	 • 	''•V 	
•' 	'' 	

V 

V 	 ''.: - 	 •V•• 

V 	

V 	
•• 	 V 	

V•• 	 rVV,,_VV 	 V -. 	 VV 	 •' 	 ,_V 	 V 	 • V 

• 



' 

- t 

/'•. - 	 - 3 - 	0 

	

7. 	That all the sLaLnnts made above In this 
ffJ.davjt are true to tJe best of my knowledge and 

b11ef and I sign this affidavit on this the 12th 
day of ieptember, 2000 Ijt Guw3hatj. 

Identi. fled by me. 

• 0 •  

Advocate. 	
0 	

0 

	

• 	
Soleqnly affirmed and declared before 
me by ehe depet who is ldentifed 

by M.; Pranati Ta].ukdar 	• ,Advoa 
oi thI3 12Lh day of September 2000 at 

	

• 	 GUwaliati, 
0 

Arl  

& 
(r 
r[t \9\ 

- 
.;:0 i 



• 	
- 

f) 

AN NEXURK- 

)00-- D;J;'ARTI1Er1T C)1' Po.'r•; • :r NIJI A 
Ottice of the 3uperi.ntcmdent f Post ifices 

Nai.birj flarpota Div.tsion 
Na.tharj..-781335 

To 

(\ 	 Sri Kainini Mohan DaS 

Gr-D, Goreswar SO 	 -. 

o. C2-04/p/2000 	- 	 Dat 	:: l9-1ea000 

Sub: 

	

	Alteration of date oi. birth and superannuatjon 
retirenunt. 

Your request for chaiiging the date of birth has 

not bein recoci1menod by the Chief PMG, Assarn Circle, Guwahatj 
request ir* this regard witnin $ years of 
govt. sori4ce and also 

per rule, 	

( 

	

A1 	/ 
is r.or favour ofyour Information. 

tIow, you are asked tc) get the pension papers 
filled, up. For the pirpose, yçu are asked to contact the 
SJ)I(P) Nalbari (E) sub Dn, to whom a set of pension pars 

33 airedy seot, 

SUpdt.opetices  
_..-NrIirJ. 'arpota Djvj5i0 

Natharj..78335 

Copy to; 

The SDI(P) 'NalbirI(E) uh Dn. for Information, He Is 
reqMstea •to get the pension 1.3pers in respect of the above 

officjj., completed imted:Lateiy and arrange to submit the 
sante to this offjc within a çek, This Is most urgent, 

i c7 ('\J\J 	 Supdt.of Poet Offices 
Nalbar.j Barpeta Division 
Nalbar.t_781335 

s you did not make 

your entry into the 

the condtjbjos as 

1 



) 	,. 

tyq 	 tq 
Central Administrative TribaI, 

30 APR 20 

fT THE CiNAL ADMINISTRATIVE !RIBt3NAL 

::\ 	N 

GUWAiiAPI B1NCIi U WWAHATI 

O.A.NO. 438 OP 2000 
L - 

Shri Kamini Mohan Das 

= Tep. 

Union of India & Others. 

And 

written Statement submitted by 

the 1e spon dent a 

The respondents beg to submit the written 

statement as follo 

1 • 	 That with regard to para 1 9  the respondents beg 

to state that the applicant attained superannuation age i.e. 

60 years as per service records on 31 .12.200 0  and as such he 

was permitted to retire on 31.12.2000 as per rules and condition 

of servigeo The date of birth of the applicant was recorded 

in,,te first page of his service book on the basis of the age 

?oof school certificate submitted at the time of initial 

appointment as Group D employee w .e .f • 6.3.1992 • The entr lee 

made in the first page of the service book containing lnter' 

alia, the date of birth was duly attested by the appointing 

authority and sied by the applicant In token of having seen 

it and admitted • As such the contention of the applicant 

that the applicant was forced to retire illegally on the basis 

of wrongly recorded date of birth is not true and Lalntai1e. 
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The prayer of the applicant for allowing bini to continue in 

service till 31.12.2000 was rejected as the request is unjusti 

fled and not admissible as per existing tules. 

Copy of the 1st Page of service book of 	'cIamai 

Shri Kamiri Mohan Das is annexed as Anneage. "j. . 

2 • That with regard to paras 2 9  3, and 4.1, the rea 

pondeirts beg to offer no comnente. 

30 	 That with regard to paa'a 4.2, the respondents beg 

to state that the applicant worked as Extra Departmental Mall 

Carrier ( in short DMC) of Jamtola ED Branch Post Office 

since the date of opening of the said office on 8.2.1961 as 

per record but not from 8.2 • 1960 as claimed by him. Further, 

the resp,ondents beg to state that the duplicate certificate 

profluced by the applicant 'very recently is not the original 

which was initially submitted by him at the time of appoln-

tment 	Group-D (departmental ) on seniority basis from Extra- 

Departmental status • The date of birth of the .apJJcant was 

recorded in the first page of his_aerJQebook as 31.12.1940 

on the basis of the echool certificate which was submitted by 

the applicant at the time of appointment as Group D with 

effect from 6.3.1992. 

4. / 	That with regard to para 4.3, the respondents 

,breg to state that the appointment of the applicant earlier as 

Extra Departmental Mail. Carrier of Jaitola EDJ3O was done as 
- 

per recruitment rules but not on consideration of condition of 

his family as contended by the applicant. Moreover, the age 

of the applicant could not be less than 16 years on the date 
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of selection and appointment as SDMC from 8.2.1961 • Had the 

applicant been a school student of M.E. School in the year 1961 

as claimed, be would have been barred from appointment in the 

post being his age below 19 years ( mlndmum age we ibed by 

the Govt • for recruitment ) at that time • As such, the state 

merit of the applicant made in the para is misleading and un.tru. 

5 • 	 That with regard to pam 44, the respondents beg 

to 8tate that the applicant was selected for appointment as 

Group D on the basis of seniority in Extra Departmental cadre 

vide approved list issued under Memo No. L/C-15/ch11 dated 

13.2992 and be was allotted to the unit of the Sub Diiøiril 

Inspector (Postal) Bangia for posting etc • The applicant on 

having appointed in the cadre posted as Mail IRunner, Kumarikata 

Sub Post Office and later as GroupD at Goreswar Sub Post office. 

6 • 	 That with regard to pam 4.5 9  the respondents 

hek to state that the date of birth of Govt • servant is In 

Practice noted in the let page of the relative service book on 

the strength of the age proof certificate i. .e • school certificate 

produced by such Govt • servant at the time of initial appoirrtjzent. 

Such entries in the let page of service bOOk8 are to be authentjoatei 

by the Official concerned under siiature which is attested by 

the controlling/appointing authorities concerned • In the instant 

case the applicant authenticated the entries containing Inter "ala 

the date of birth in the 1st page of his service book (nn.exure 'i) 

1y putting his siiature in the relevant space which was duly 

attested by his controlling authority. The respondents further 

beg to state that the age proof school certificate which was 
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produced at the time of initial appointment and on the 

stengtb of which the date of birth was recordded in the 

Lat page of his service book is reported to have not been 

traced out in his personal file • As such the contention 

of the applicant that his date of birth 'was wrongly Inserted 

in service records as 31.12.1940 is not based on truth. As 

regards the repre8ervtatiou dated 16.7.94 of the applicant 

regarding request for change of date of birth, the respondents 

beg to submit that no such representation appears to have been 

received by the Sub-Divisional Inspector, Rangia Sub Division 

or IV this Beapondent no .3, nor the applicant pursued the case 

with the appropriate authorities In this regard till the time 

of obtaining his pension papers in AugustI2000. As such, the 

contentions of the applicant in this pam are after thought 

with malafide intention to derive undue gain and hence liable 

to be re3ecied. 

70 	 That with regard to pam 4.6, the respondents 

beg to submit the comments what have already made against the 

foregoing paragraph 4.5. 

8. 	 That with regard to pam 4.7, the respondents 

beg to state that the respondents deny receipt of representation 

dated 16.7.94 from the applicant for correction of his date of 

birth • Since the applicantwas due to superannuate on 31912.2000 

as per servioe record, a notice was issued by the respondent no.3 

on 8. .2000 for obtaining his pension papers for processing In 

time as per rule. 
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That with regard to para 4.8, the responden'ts 

kgxta admit the receipt of the representation dated 7.9.2000 

from the applicant and the same was disposed of on 19.10.2000 

after due consideration. 

That with regard to para 4.9, the respondents 

beg to State that the date of birth once recorded in the aeryio 

book on the basis of birth once recorded in the service book on 

the ba8ia of the age proof school certificate produced by the 

applicant is not alterable if request for such alteration is 

not made withifl 5 years from the date of entry in the service 

vide Note "6 of "56 • Therefore the representations of the 

applicant made on 7.9.2000 and 129992000 for alteration In date 

of birth were considered to be time barred and hence rejected. 

Copy of Note "6 be low "56 is annexed beret o and 

marked as Annexure "2. 

11 • 	That with regard to para 4.10, the respondents 

beg to state that the representation of the applicant forwarded 

1y Respondent No.3 was considered by terms of Annexure"2 mentioned 

An the foregoing paragraph 

12 • 	 That with regard to para 4 • 11, the respondents 

beg to state that the applicant challenging legality of existing 

rules in the matter of his personal Interest is bad in eye of law 

and deserves outright rejection • It is also submitted that the 

order dated 19.10.2000 by the respondent no.3 was rightly issued 

after careful consideration of the representation of the applict 

as per rules and orders of the Govt. of India as mentioned In 

the foregoing paragraph 4.9. 
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13. 	 That with regard to para 4.12, the respondents 

beg to state that as submitted In the foregoing paragraph 4.7 

no representation dated 16.7.94 was received at all by the 

reapondejs and hence consideration of the matter cited in that 

representation does not arise • The applicant 'a representations 

dated 7.9.2000 and 12.9.2000 were received by the respondents 

and these were disposed of after due conaideraibion rejecting 

his request for alteration In his date of birth recorded in 

service book being time barred one as per rules. 

14 • 	 That with regard to para 4.13, the respondents 

beg to re -iterate the comenta what have a lrea4y been submitted 

in the foregoing paragraphs 4.7 and 4.12 • As such, there is 

no merit In the oase and liable to be rejected. 

That with regard to para 4914, the respondents 

beg to state that the relevant records available connected with 

the case will be produced as and when asked for by the Hon 'ble 

Tribunal. 

That with regard to para 4.15, the respondents 

beg to state that the application for alteration in date of 

birt4s time barred by rules. Hence deserves no merit for 

.00tisid'eration. 

That with regard to paugzzpk para 5.1 to 5.5, 

the respondents beg to state that the request of the applicant 

/7 1 	for alteration in his date of birth recorded in the service 

book is barred by the provisions In Note-6 of -56 (Annexure-2). 

I Purther, it is submitted that the applicant was 1rnoi1ng his 

date of birth recorded in the service book much earlier the 

date of his representation on 7.9.2000 and 12.9.2000 as he 
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himself signed the first page of his service book on 16.11.96 

in token of having seen and admitted the entries reflecting 

his date of birth as 31.12.194 0. As such, the grounds for 

relief stated in these paragraphs are not based on reality 

and liable to be rejected. 

18. 	 That with regard to para 6 and 7 9  the 	if 

respondents beg to offer no comments. 

190 	 That with regard to pam 8.1 to 949 the 

respondents beg to state that the reliaf sought for by the 

applicant has got no merit as discussed In the foregoing 

paragraphs and deserves no consideration being barred under 

provisions of Noio-6 below JR -56 Anneire-2 ) and hence 

Liable to be rejected. Jurther, the respondents beg to 

point out with reference to the statement of the applicant 

that be entered In the department as 1DMC, Janttola BO on 

8<2.196.0 ( actual 8.2.1961), if the date of birth as claimed 

/ b; 

' 	

the applicant on the basis of the duplicate school certi- 

/flcato submitted subsequently on 70.20 00  is taken into m 

consideration be had have entered In the service as ]DNO 

/ 	
Jamtola BO at his age of 10 years I month 5 days only which 

/ 	is absurd and impossible as per recruitment rules. Secondly, 

his claim as to submission of a repro sentat ion dated 164.94 

for correction of his date of birth recorded In his service 

book on 16.11.96 only is also absurd. As such, it is submitted 

that the statements of the applicant are travesty of trut at 

and misleading and hence liable to be dismissed.. 

20. That with regard to para 9, the respondents 

beg to state that the applicant was allowed to retire on 

31 .12.2000 on attaining of his age of superannuation as per 
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his service kmk records and condition/rules of services • The 

application has no merit as discussed in the foregoing para 

aphs and hence the Hon 'b].e Tribunal may dismiss the same. 

21 • 	 That with regard to para 10 to 12 0, the respondents 

beg to offer no comments. 

I, Shxi jJLjJQ,flj 

being authorised do hereby verify and declare 

that the statements made in this written statement are true 

to my knowledge, informat ion and believe and I have not 

suppressed any material fact. 

And I sign this verificaticn. on this . 7 th  
day of April, 2001. 

SuPeiifl[fld 	f Po Offices, Naibjrj, B Irpet a  
N1ha riL7 1235 


